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state Governments shortly. It 18 hoped 
that enterpreneurs having licences t.or 
establishing new units or for expan-
sion of their existing units would noW 
be able to obtain requisite financial 
assistance from financial ins1 itutions 
and implement their licences wIthout 
undue delay. 

Compulsory Education 

134. SHRI D. P. JADEJA: 
SHRI RAM LAL RAHI: 
SRRI NAND KISHORE SHAR-

MA: 
SHRI KESHORAO PARDIIl: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whether Compulsory Education 
f\ct applies to all the states and Union 
fen ltorles; 

(b) if not, the names of the States 
Whl,-h have not so far adopted it; and 

(c) the reasons therefor and \vhat 
steps Government are taking to im-
plement It throughout the country? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S B. CHAVAN): (a), (b) and (c). 
There is no Central legislation on thIS 
~ubJcC't. Such Acts have been enacted 
by 19 States/Union Territo .... ~s The 
followIng states/Union Ten itories 
have not enacted any such leg1sla-
Hon: 

BIhar, Manipur, Meghalaya, Naga-
land, Sikkim, Tripura, Arunachal 
Pradesh, Dadra & Nagar Haveil, GOd, 
Daman & Diu, Mizoram. Laksh:ld-
weep and Pondicherrv. 

The reasons for not legislating on this 
subject have not been reported bv 
them. 

Chanle In COmplexion of FOOC f. 
Work iPrOrra,mme 

135. SHRI D. P. JAnEJA: 
SHRI P. X. KODIYAN: 

SHRI SURYA NARAYAN 
SINGH: 

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to.. state: 

(a) whether Government are consi-
del Ing to change the complexion of 
Foo 1 for '\\fork Programme; and 

( b) If so, the broad outlines of the 
new scheme? I 

" 
THE MINISTER OF AGRICULTURE 

& RURAL RECONSTRUCTION AND 
IRRIGATION (SHRI BIRENDRA 
SINGH RAO): (a) The rood for work 
Programme has already been replaced 
by National Rural Employment Pro. 
gramme. 

(b) A cOpy of the guidlines giving 
broad outlines of the scheme is en-
closed. 

Guidelines on National Rural Em-
ployment Programme-1980-8V 

The 'Food fOr Work' progratrllne was 
conceIved early in January 197/. Its 
main objectives to utilise avail-
able foodgralns for generating em-
ployment in rural areas and creating 
du:rable community assets: In order to 
strengthen the rural infrastructure for 
socio-economic development. 

2. In the implementation process of 
the programme during the last 3 years, 
a number of defects/shortcomings were 
noticed. It has, therefore, been ;: uit-
ably modified and restructured. The 
new programme will be known as the 
National Rural Employment Pro-
gramme. 

Objectives: 

3. The yrogramme wIll have three 
basic objectives as under:-

(i) generation of additional 
gainful employment for the unem-
ployed and under-emplOYed per-
sons, both men and women, in 
tb.e rural areMj 
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(ll) creation ot durable com-
munity assets for strengthening the 
rur_l infrastructure, WhiCh will 
lead to rapid growth of rural eco-
nomy and steady rise in the in-
come level 'Of the rural poor; 

(iii) improvement of thCl nutri-
tional status and the living stand-
ards of the rural people 

Implementing Agencies: 

4. The programme will be imple-
mented through the state goverIllnents 
and union territory administrations in 
accordance with the guidelines of the 
Central Government. 

Programme cOntents: 
5. All on-going plan and non-plan 

schemes as well as new items of works. 
which result in the creation of durable 
community assets in rural :lreas, ,vill 
fall within this programme. The types 
of works that can be taken up under 
the programme are indlcatpd in the 
annexure. The list. is, however, illus-
trative only. 

6. In the executIon of works under 
the programme, preference will be 
given to the ecologically and econo-
mically backward areas, particularly, 
the areas predominantly inhabited by 
the Scheduled Castes/Scheduled 
Tribes. 

Standard and specificat10Hs oj th e 
works: 

7. Standards and specifications of 
the works to be executed under the 
programme should be the same as 
already approved by the technical de-
partments like IrrigatioI", PWD etc. 
Wherever standards and s11eclfkations 
or any category of works have 'lot 
been laid down, approval of the tech-
nical authorities concerned in thi5 re-
gard will have to be obtained before 
executing the works. 

Maintenance of assets: 
8. Maintenance of assets under the 

programme will be the responsibility 
of the mte ,overnments/union ter-
ritories. Necessary provision for main. 
tenance and continuQee Of the assets 

created under the programm.e "Jill 
have to be made in the state plan 
budgets On year to year basis for the 
entire plan period. 
Resources: 

9. Under the 'Food for Work' pro-
gramme only foodgrains were made 
available to the state governments. The 
new programme will have a provisIon 
of cash component also for purchase 
of materials to make the assets created 
durable. The proportion between the 
value of foodgrains and cash ~rants to 
be given to the States/UTs will be 
roughly in the ratio of 2:1 States 
may make reatching provision in their 
budgets also to meet any addItional 
requirement of funds fOr this purpose. 

Program1ne a part oj the five Year 
Plan 

10. The national rural employment 
programme will form part of the sixth 
five year plan. For the year 1980-81, 
a budget provision of Rs. 340 crores 
has been made and the availabilIty of 
funds for the programme during the 
remaining years of the plan may be 
roughly of the same order. The States 
will be given a clear lndication of 
their respective shares annually, so 
that work-projects to be takpn up 
under the programme :lre carr>ft:lly 
planned, executed and monil.)l·('(~ The 
siZe of the progr~nnmp will, ho\vever, 
be determined on year to ye:.ll" l"aSls 
havIng regard t'O the buffer stock 
positIon and other relevant factors. 

CntrTta for al1ocattons: 
11. The popUlation of the marginal 

farmers and agricultural laboH! r-r, on 
the one hand and the i.nci nf'n('e of 
poverty On the other will form the 
basis for the allocation of ~~s()urces to 
the States/Union Territories. While 
weightage on account of population of 
marginal farmers and agricultural la-
bourers will be 75 per cent, for po-
verty incidence, it will be 25 per cent. 
The state governments may make dis-
trict-wise allocations accordingly. 
Due regard wIll, however, be ~iven 
to the on-going works in determin-
ing the allocations get con\plete~ 
without delay ()r dentage. 
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Shelf of projects: 

12. The States will prepare a shelf 
of projects, as a continuous process, 
on a sufficiently dispersed scale for 
each district/blQCk, so that the felt 
needs of the rural community, par-
ticular ly, of the economically and soci-
ally handicapped ret catered to on a 
planned and priority basis. The over-
all objective will be the systenlatic 
development of the rural inf.i"astruc-
ture through proper utili~~t.ion of local 
resources. 

For preparation of the shelfs of pro-
jects or the master plans 'for area 
developlnent fOr each block/district, 
the expertise of 10cal technical insti-
tutions like I.I.T.s, Agricultural Uni-
versities, engineering colleges etc. as 
well as voluntary organisations could 
be utilised Block level com.mittee, con-
sisting of elected representatives, 
should be intimately associated with 
the identificatiOn of works to he in-
cluded in the shelf. It will be essen-
tial to indicate inter se priority of 
these projects. A suitable system for 
the periodic review of projects includ-
ed in the shelf as well as of monitoring 
of the projects undertaken for f'xecu-
tion shou 1J be evolved. 

Organisational a rral1g<?m,erzts for 
ejJcchve i1nplomentutioll: 

13. The States will have to provide 
adequate technical personnel at the 
block and the higher leveh for 
effective in1plementation of the pro-
gramme. Somc of the States do ha.;e 
a rural cllgineering organisation or 
at least son1e technical personnel at the 
block level. Considering the si7.c of the 
programl'lc, the available staff strength 
is not adequate. For ensuring effective 
technical supervision and regt11~r :1"\0-
nitoring of the programme, suitable 
strengthening of the staff will be 
necessary fat block, district as well as 
state levels. 

Prioritll works: 

14. 10 per cent of the resources, 
made ani1able under the programme, 
shall be earmarked for works relating 

to a1!orestation, social forestry, fodder 
and fuel \~lantatloB etc. Another 10 per 
cent shall be earmarked, for works 
directly beneftitting the. S~heduled 
Castes/Sheduled Tribes like develop-
ment of house sites group housing, 
drinking water wells and irrigation 
wells. 

Wages Quantum: 

15. The wages will be paid partly in 
foodgrah's and partly in cash. In 
areas, w\ .ere wheat is the staple foo:i, 
the pay!')" ent of daily wage in kind de-
bitable t) the NREP allocation will 
consist Nt one Kg. of wheat/coarse 
grains afld one Kg. of rice. In the pre-
dominant ly rice consuming areas, it 
will be tlVO Kg. of rice. In addition to 
aforesaid two Kgs. of foodgrains, cash 
equal to S;he cost of one Kg. of w heat/ 
coarse grain will be paid and be debit-
able to tl'le NREP allocation. The cen-
tral grant will, therefore, cODlprlse of 
two Kg. of foodgrains and cash for 
one Kg. of foodgraini. NorDlally all 
the thre~ Kgs. of foodgrains, to be paid 
as wages to a workman, would have 
been provided to th~ states/union terri-
tories. but in view of this year's short-
fall in fr odgrains procurement by the 
FCI/Statf~ Governments resulting from 
the 1979 drought, the aforesaid ar-
rangemerlt of providing cash in lieu of 
one Kg, f)f foodgrains has been decid-
ed upon. Any amount over a'1d above 
the afor'" said rates will be paid by the 
states out of their own resources 
and will not be debitable to NREP al-
location of foodgrains and cash. 

Involv.?1nent oj Panchayati Raj Insti-
tutions: 

16. Since the programme is basically 
aimed a i; providing employment to t.he 
rural poor, raising their economic sta-
tus, generating community assets and 
thereby Rtrengthening the rural infra-
stucture, it is only appropriate that the 
panchayati raj institutions are actively 
involved in its implementation. C iven 
proper technical and administrative 
support, theSe institutions have the 
capability of executing works. fu1.t1ling 
th.e needs of the people Oft a ~ispersed 
b_s. .It would, J)O -d~ubt~ be neces· 
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sary. to exercise a close and strict sup ... 
'ervisioll J\nd control over the ~xecution 
-of works. under the programme SO that 
the scopn for malpractices is reduced 
to the el'tent possible. It would be de-
sirable, \i:'-broad based village paneha-
yat levfl committees representing 
various T,olitical and other interests are 
set uP f(\r the execution of works. 

Banning oj contractors: 

17. Contractors are to be totally ex-
cluded from the execution of this pro-
gramme QS well as from the distribu-
tion of foodgrains as wages to workers 
-employed on works under this pro-
gramme. 

Resources-an additionaZitt/: 

18. The foodgrains as well as the 
-cash assistance eiven under the pro-
gramme is an additional resourCe made 
available to state/union territories 
over and above their plan and 
non-plan resources. The states 
should, therefore, show clearly 
that expenditure on existing plan 
and no-plan schemes new items 
of capital works and th~ maintenance 
of public works, as the case may be, 
has been augmented to the extent ')f 
the amount of additional resources 
made available to them in the shape 
of food grains and cash grants. 

Steering Committee at the State and 
tl-te District letN?l: 

19. Therp. shall be a steering Com-
mitte~ at the State ltevels headed by 
the Chief Minister or Minister in-
charge, Rural Devel'~pment and Pan. 
chayats. A fuw members of Par-
liament not exceeding seven normal-
ly, who represent all interests will 
also be nominat-ad as members of the 
State level St~ring Committee. Sec-
retaries/Heads of the Departments 
oper8tin~ the scheme -or concerned 
with any facet t)f the programme will 
be represented on the Committee. A 
representative Of the Ministry of 
'Ru,.=l "Reconstruction and the senior 
Regional Mana~er, FeI will be mem-
bers of the Steerin" CommittM. T'"M 
Committee should meet !II1IIIt.lr ... 

least onCe ill three months to make a 
detailed review of the progress in 
the implementation of the programme 
with particular reference to the speed 
and quality of work, stock position as 
Wf\ll as the quality of food grains, dis-
bursement of wages to workers, main-
tenance and scrutiny of muste,r rolls, 
measurement books and other work 
records and progress reports from the 
field levels. A copy Of the proceed-
ings of the meeting is to 'be regular .. 
ly for'ward'~d to the Ministry of Ru-
ral Reconstruction. 

20. Like-wise, at the district level, 
there shall be a Steering Commit-
tee headed by DistrIct Magistrate! 
Collector. It js to include all the 
departmental Heads concerned with 
the works take:n up in the district 
undtar the pJ".)gramme. Members of 
Leg~lative Assembly and Members 
of Legislative Council from the dis-
tricts should also be the members 
of the District-level Steering Com-
mIttee. In addition the memb~rs of 
Parliament not n~minated at the 
State level Steering Comlnlttee shall 
also be the members of the District 
level Committe,e. The seni\)r-
most officer '0f the Fe! in the District, 
a representative of Zila Parishad or 
District Panchayat if such an elected 
body is functioning in th,c district, 
the voluntary agencies, if any, parti-
cipating in the scheme should also 
'b~ represented on the Conlmjttec. Thte 
district level Committee should meet 
ono~ in a month. 

The lnain task of this Committee 
will be to plan the works to be taken 
up under the programme, to deter-
mine allocation of resn. trees to the 
blocks, Panchayats and official agen. 
cies executing works departmentally 
in the district. It has to ensure that 
there is an equitabl? (t,~tItOution of 
resources to all the areas under ita 
charge and that there ic; no misuse 
of any type. It is at thIS level, that 
the greatest vigilance -.vill have to 
De exerciSed to CT\sure metieuloa 
~ompliance 'Of the lUit1"lin." ~ U. 
subject. 
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Monthlv report, and ,.etum.: 
2l. It is necessary that in the beg-

inning of every year, the informa-
tion regarding exl~ting provision 
in the StateiUnion Territory Govern-
ment budget tor ongoing plan and 
non-plan schemes, new items of capi-
tal works aB well as for maintenance 
of public works in respect of which 
fc'odgralns are J:jToposed to 'be utili. 
sed should l::vc. fUrnIshed in the pres-
cribed Pl'of(lrma-I. A statement in-
dicating detdls of the works propos-
ed to be taken up under the program-
me will also have to be furnished in 
PI ofrorma II in 1 he beginnIng of 
each year. In addition, it will be 
necessary t(1 furnish a monthly pro-
gress report in proforma-III. More 
detailed qUclrterly progress report as 
in annexure-IV will also be neceS-
sary. 

The progl css reports will serVe the 
needs of ~·l.al1nlng and administration 
of the sche me. These also will en. 
able authol ities both at the Centre 
and at the state levels to keep a 
close watch on trends and then apply 
correctIve steps. The progress re-
ports will also form the basis for 
further relpase of food grains under 
th ~ scheme. I t is, therefore, neces-
sary that the State Governmentsl 
Union Territories furnish the month-
ly progress report by 20th of the 
foU.~wing nlonth and the quarterly 
progress 1l2'POrt within two months 
of the closl~ of the quarter. 
I'njringement of guideliness 

22. Any departure from Or non-
cOl11pliance of these guidelines may 
lead tro disc'ontinuance of further al. 
location Of resources under the pro-
gramme. 

ANNEXURE 
A list indica tiny the items of W01'ks to 

be taken up under the Programme 
(i) Medium and minor irrigation 

works; 

(ii) Flood protection, drainage and 
anti.water logging works; 

(iii, Soil and water conservation, 
land .re<:lamation; 

(iv) Afforestation and social fores-
try works on Government and com-
munity lands including lands belong .. 
ing to local bodies like Panchayats 
etc. roads side plantatiop, plantations 
along canal banks and on waste lands 
on sides of ra.Llway lines etc. plan-
tation ot trees in the denuded for-
est areas, and other land unfit 
for cuJtivation, plantation of fuel, fo-
dder and fruit trees; 

(v) ConstIuction of intermediate 
and main drains field channels and 
land levelling etc. in the command 
art-as of irrigation projrects; cleaning 
and desllting of water courses etc.; 

( vi) Hura! Roads, widening and 
strengthening of forest roads and 
canal service roads thrown open to 

. pubhc use, subject to standard spe-
cifications; 

(vii) School buildings, panchayat 
ghars, community centres, drinking 
water wells belonging to Govern-
ment or local bodies including pan-
chayats 'or the community in rural 
areas or drinking water sources for 
the wild animal in the forest areas, 
cattle ponds, Pinjrapoles, gaushalas, 
construction Of service complex at 
the VL W's headquarters and cons-
truction of residential accommoda-
tion fOr extension officers and works 
relatlng to development of house 
sites and group housing, drinking 
water wellslirrigat'lon wells for the 
benefits of Scbeduled Castes and 
Scheduled Tribes; and 

(viii) Any other work not covered 
under the abOVe items but which will 
result in creation of durable assets 
for the benefit Of the rural poor t e.g. 
providing a village pond Or repair .. 
ing deepening and rejuvenating an 
existing tank for providing water for 
human USe or for cattle, for develop-
ing irrigation or fisheries etc. thereby 
augmenting the income of the villap 
panchayat wbich can be used for pro-
viding better sanitation or street light-
ing etc. in the villages; location spe-
cific works such as cleaninl Of itt!. 



NOVElttBBR 1'1, 1~8G Written AneawerB 25 12 

gatlon reservoirs and channels, fishery 
tanks 01 water hycinth and turnml 
it into organic manures or construe .. 
1ion of storage lilles. 

Increase In Price of Bread 

136. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government have re-
.eently increased the price of Britania 
and Modern Bread; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
'raE MINIS'ntY OF AGRICULT'(J'M 
($JmI n. V. SWAMlNATHA.N): (a) 
The Central Government had concur. 
red in a proposal from Delhi Admini-
stration to revise the statutorily fixed 
prices of Bread in Delhi, in Septem-
ber, 1iBO. The revised prices are, 
however, applicable to all Brands of 
bread. 

(b) The increase ranging between 
5 and 15 paise was necessitated be-
cause of increase in the cost of maida, 
sugar, oil, yeast, wrappers and other 
ingredients used in the production of 
bread as also distribution costs. 

Sugar POlicy 

137. SHRI M. RAM GOPAL 
REDDY: 

SHRI JAGPAL SINGH: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government has been 
urged to fUlly decontrol the sugar and 
give up the present sugar policy; and 

(b) if so,. the reaction of the Govern-
ment on it? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (8) 
Yes, Sir. A proposal to this effect has 
been made by the Indian Sugar MillI 
AIIoc1.t1oD. 

<Ib) After careful consideration, 
Government of India have decided to 
continue the present policy of partial 
control with dual pricing system. 

High Prices and Non-availability of 
Sugar 

138. SHRI B. V. DESAI: Will the 
Minister of AGRICULTURE be 
pleaSed to state: 

(8) whether on the eve ot Janam-
ashtml and Dussehra and Id the , 
sugar criSis reached a record high; 

(b) if so, whether apart from hilh 
prices sugar was. not available in many 
parts of the country; 

(c) if so, how many persons were 
arrested and actiot'l taken against 
them; 

(d) whether Government fixed a 
price of sugar at open market at 
Rs. 6.20 Kg. but the traders also did 
not respond to this fixed price and 
continued to charge Rs. 15 Or even 
more from the people; 

(e) whether large scale smuggling 
was also indulged by the traders and 
8. large quantity of sugar waS caP-
tured by the Government agencIes; 
and 

(f) whether, Inspite of the large 
import of sugar thIS yearv the position 
of sugar is a]So very acute? 

THE MINISTER OF STATE IN 
THE MINISrRY OF AGRICULTURE 
(SHRI R. V SWAMINATHAN): (a) 
and (b). For the febtlval months of 
September a1ld October, 1980, Gov. 
ernment had made speclal arrange-
ments for dlstribution of frcesale 
sugar at fixed prlces through State 
Government agencies under the 
voluntary offer of the industry to 
deliver sugar cit a fixed ex-factory 
price of Rs. 450 per quintal txclu-
sive of excise duty to the State Gov-
ernments fOr distribution to various 
categories of COnsumers 8t prices 
fixed around RI. 6 per Kg. In the 
absence of this scheme, the price of 




